SUNDAY, OCTOBER 18, 2026

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF VASUDEV ADIGAS FASTFOOD PRIVATE LIMITED
RELEVANT PARTICULARS

1
2
3

10

11
12

13

14

Name of corporate debtor
Date of incorporation of corporate debtor

Authority under which corporate debtor is
incorporated / registered

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor
Address of the registered office and
principal office (if any) of corporate
debtor

Insolvency commencement date in
respect of corporate debtor

Estimated date of closure of insolvency
resolution process

Name and registration number of the
insolvency professional acting as interim
resolution professional

Address and e-mail of the interim
resolution professional, as registered
with the Board

Address and e-mail to be used for corre-
spondence with the interim resolution
professional

Last date for submission of claims

Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascer-
tained by the interim resolution professional

Names of Insolvency Professionals iden-
tified to act as Authorised Representative
of creditors in a class (Three names for
each class)

(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

Vasudev Adigas Fast Food Private Limited
12th October, 2026
ROC - Bangalore

U55101KA2007PTC044097

First Floor-IF-209, Vishal Towers, No. 18/8,
16th Cross, 1st Main, Off Mission Road,
Sampangiramnagar, Bangalore, Bangalore
South, Karnataka, India, 560027.

16th October, 2026

(Order has come to the knowledge of
IRP on 16th October, 2026, through
email of the Applicant)

NCLT CP (IB) No. 233/BB/2025 - Order
dated 09th October, 2026

14th April 2027

Name of IP; Prafulla Gurulingayya
Melinamani, IBBI Reg No: - IBBI/IPA-
001/1P-P-02680/2022-2023/14089
Address: Sy. No. 5206/8, Opp. APMC
Mangal Karyalaya, Jamkhandi,
Karnataka - 587301, India

Email: caprafullagm@gmail.com
Address: Sy. No. 5206/8, Opp. APMC
Mangal Karyalaya, Jamkhandi,
Karnataka-587301, India

Email: vasudev.adigas.cirp@gmail.com

30th October, 2026
Not Applicable

Not Applicable

Web link: https://ibbi.gov.in/home/down-
loads

Notice is hereby given that the National Company Law Tribunal has ordered the com-
mencement of a corporate insolvency resolution process of the Vasudev Adigas
Fastfood Private Limited on 09th October, 2026 (Order has come to the knowledge of
IRP on 16th October, 2026)
The creditors of Vasudev Adigas Fastfood Private Limited, are hereby called upon to
submit their claims with proof on or before 30th October, 2026 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

FORM NO. URC-2
Advertisement giving notice about registration under Part | of Chapter XXI of the Act
[Pursuant to section 374(b) of the Companies Act, 2013 and rule 4(1) of the
Companies(Authorised to Register) Rules, 2014]
1.Notice is hereby given that in pursuance of sub-section (2) of section 366 of the
Companies Act, 2013, an application is proposed to be made after fifteen days hereof but
before the expiry of thirty days hereinafter to the Registrar at Bangalore that TRASA
VENTURES LLP ('LLP’), a Limited Liability Partnership may be registered under Part | of
Chapter XXl of the Companies Act 2013, as a company limited by shares.
2.The principal objects of the company are as follows: -
(i)To carry on the business of TRASA VENTURES LLP, an existing Limited Liability
Partnership, pursuant to conversion under Chapter XXl ofthe Companies Act, 2013.
(ii)To Carry on:
I. The LLP shall carry on the business of acquiring, holding, leasing, developing, and
dealing in real estate and related assets, and to provide consultancy, advisory, and
support services in our areas of expertise, together with all activities incidental or
conducive thereto, ("Business");
i. The LLP may engage in any and all activities necessary, desirable or incidental to the
accomplishment of the foregoing business. The LLP shall have the power to raise or
borrow monies, either secured or unsecured, from banks, financial institutions, partners,
or any other persons, firms, or bodies corporate, by way of loans, overdrafts, cash credits,
debentures, bonds, or otherwise, and to secure the repayment thereof by mortgage,
charge, hypothecation, lien, or pledge of the whole or any part of the assets and properties
of the LLP, both present and future, as may be deemed necessary or expedient in the
course of its business;
iii. In addition to the aforesaid, with the Majority Persons' Consent, the LLP may conduct
any other business (other than the business described in Clause 5(i)) in accordance with
the applicable Law;
iv. Notwithstanding anything provided in this agreement, nothing set forth in this
Agreement shall be construed as authorising the partners to possess any purpose or
power to do any act or thing forbidden by applicable law;
v. The LLP shall be qualified to do the business and shall have the requisite powers and
authorities to inter alia conduct its business, to own, lease, and operate its properties and
to deliver, and perform this Agreement.
3.A copy of the draft memorandum and articles of association of the proposed company
may be inspected at the office at 3/63 C 301 Mantri Gardens, Behind Madhevan Park,
Jayangar Ill Block, Bangalore, Bangalore South, Karnataka, India, 5600110n business
hours from 10.00A.M. To 6.00 PM.
4 Notice is hereby given that any person objecting to this application may communicate
their objection in writing to the Registrar at Central Registration Centre (CRC), Indian
Institute of Corporate Affairs (IICA), Plot No. 6,7, 8, Sector 5, IMT Manesar, District
Gurgaon (Haryana), Pin Code-122050, within twenty-one days from the date of
publication of this notice, with a copy to the company at its registered office.
Dated this on 17" day of October 2026.
Forand Behalf of
TRASAVENTURESLLP
Sd/-
Rajalbandi Thimmaiah Setty
Designated Partner
DIN: 00022132
Address: #C-302 Mantri Garden, Jayanagar 1* Block, Near Madhavan Park Jayanagar 3
Block Bangalore Karnataka 560011

RELEVANT PARTICULARS

1. Name of corporate person INSTACOLLECT TECHNOLOGIES PRIVATE LIMITED

2. Date of incorporation of corporate person 30" July 2020

3. Authority under which corporate person

Au . Registrar of Companies, Ban%alore (Karnataka),
is incorporated / registered

under the Companies Act, 2013

4. Corporate Identity Number of
corporate person

U72900KA2020PTC136663

5. Address of the registered office and principal No.6/A, 1st Cross Doddanakundi, Bangalore,
office (if any) of corporate person Karnataka, India, 560037

6. Liquidation commencement date of 13" October 2026

corporate person

7 Name, address, email address, telephone Name: Vighneshwar Bhat

number and the registration number of ~ Address: No. 20, Vishnu Towers, 1st Floor,

the liquidator 9th Cross Road, J.P. Nagar 1st Phase,
Bengaluru - 560078
Email: bhatvighnesh@gmail.com
Telephone: +91 95902 52851
IBBI Registration No.:
IBBI/IPA-002/IPN01190/2021-2022/13985

8. Last date for submission of claims 12" November 2026

Notice is hereby given that Instacollect Technologies Private Limited has commenced voluntary
liquidation on 13th October 2026.

The stakeholders of Instacollect Technologies Private Limited are hereby called upon to submita
proof of their claims, on or before 12" November 2026, to the liquidator at the address mentioned
againstitem7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Vighneshwar Bhat

Liquidator of Instacollect Technologies Private Limited

IBBI Registration No.: IBBI/IPA-002/IPN01190/2021-2022/13985
Date: 13" October 2026

Place: Bengaluru

WWW.FINANCIALEXPRESS.COM

Whereas, The undersigned being the Authorised Officer of Vastu Housing Finance Corporation Limited under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred to him under
section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the borrowers
mentioned herein below to repay the amount mentioned in the respective notice within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, undersigned has taken possession of the property described herein below in exercise
of powers conferred on me under Section 13(4) of the said Act read with Rule 8 of the said rules on the date mentioned below. The
borrower and guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of the Vastu Housing Finance Corporation Limited Branch for an amount metioned as below and

Name and Signature of Interim Resolution Professional
Sd/- Prafulla Gurulingayya Melinamani

INTERIM RESOLUTION PROFESSIONAL

Vasudev Adigas Fastfood Private Limited

Regn.No: IBBI/IPA-001/1P-P02680/20222023/14089

AFA Valid upto 30/06/2027

Date: 17.10.2026
Place: Jamkhandi

Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify its
contants. The Indian Express (P) Limited cannot
be held responsible for such contents, nor for any
loss or damage incurred as a result of
transactions with companies, associations or
individuals adversing in its newspapers or
Publications. We therefore recommend that
readers make necessary inquiries before sending
any monies or entering into any agreements with
advertisers or otherwise acting on an
advertisement in any manner whatsoever.

SYMBOLIC POSSESSION NOTICE (As per Rule 8(2) of Security Interest (Enforcement) Rules, 2002))

Whereas the undersigned being the Authorized Officer of SBFC Finance Limited under the Securitization, Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13 (12) read with Rule 8 of the Security
Interest (Enforcement) rules 2002, issued Demand Notices upon the Borrowers/Co-borrowers mentioned below, to repay the amount men-
tioned in the notice within 60 days from the date of receipt of the said notice.
The borrower/Co-borrowers having failed to repay the amount, notice is hereby given to the Borrower/Co-borrowers and the public in gen-
eral that the undersigned has taken possession of the property described herein below in exercise of powers conferred on him/ her under
Section 13(4) of the said Act read with Rule 8 of the said rules on the below-mentioned dates.
The Borrower/Co-borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
the property will be subject to the charge of SBFC Finance Limited.

Name and Address of Borrowers

1. ARUNA U THIMMA

2. SAVITHA,

3. VIJAYAKUMARI,

Add: lttagalli Village, Panchavali Post,
Kasaba Hobali, Periyap- Atna Taluk, Mysore
Karnataka-571105.

And also, at: 1a. Aruna U Thimma, House
Property No.162/200, Pid
152200601500700274, Situated At Bekya
Village, Periyapattana Taluk, Mysore Dist.
Karnataka-571105.

1. CHETHAN A

2. ANITHA S

Add; No 102-4th Cross 5th C Main Rpc
Layout Hampinagar Bangalore 560104.
And also, at: 1a. Chethan A

Property Bearing Residencial Flat No -Tf-1
3rd Floor Bearing Site No.102, Ward No.
133, Pid No0.34-67-102 Situated At Mgehs
4th Cross 5th C Main Nagar Hampi Nagar
Rpc Layout Vijayanagar 2nd Stage
Bangalore 560104

1. Jagadish Dibbur Nagappa (Applicant),
2. Soniya A (Co-Applicant 1),

3. Munirathnamma (Co-Applicant 2),
Add; House list No.57, Dibburu Grama
Panchayat, Situated at Dibburu Village,
Panchyat  Limits, Kasaba  Hobli,
Chikkaballapura Taluk, Chikkaballapura
District-562101

1. M/s. Seetha Bairaveshwara Silks (Applicant),
2. Muniraja K (Co-Applicant 1),

3. Radhamma (Co-Applicant 2),

Having address at: Ward No 9, Manibele
Road, Vijaya 6 SILKS Pura Bangalore 562135
And also, at: 1a. M/s. Seetha
Bairaveshwara Silks (Applicant),

Add: Syno. 59/37. Property No.38-4-79c
Mandibele Road, Manga Sandra Visayapur
Town, Devanahalli Taluk Bangalore 562110

1. Mr. Shivkumar R (Applicant),

2. Shivakumar Provision Store (Co-Applicant 1),
3. Rathnamma R (Co-Applicant 2),

4. Ravi (Co-Applicant 3),

Having address at: House List No. 107,
Situated at Ugalanagepalli Village,
Mallasandra Village Panchayath limits,
Devaragudipalli Village Panchayath limits,
Kasaba  Hobli,  Bagepalli  Taluk,
Chikkaballapura District, Karnataka 562101

Description of Property(ies) & Demand Notice Date & Type
of Possession and date.
All That Piece And Parcel Of House Property Demand Notice

No.162/200, Pid No.152200601500700274, As  Date: 15th
Per Grampanchyat Records) Situated At Bekya ~ June, 2026.
Village, Kamplapura Post, Ravanduru Hobli,  Symbolic
Piriyapattana Taluk, Mysore Dist. Measuring Possession:
East To West 15.24 Meters And North To  14/10/2026

South: 7.62 Meters, Totally Measuring 116.13

Sq Meters Along With House Constructed. Boundary: - To the
East — Bandi Dari Road, To the West — House of Mr. Puttegowda
To the North - Road, To the South — Own Property.

All That Piece And Parcel Of Immovable Demand Notice

Property Bearing Basement Ground, First,  Date: 15th
Second Third And Terrace Floor With A Total  June, 2026.
Super Built Up Area Of 6073 Sq Ft Building,  Symbolic
Constructed In The Sire Measurement To An  Possession:
Extent Of 1732 Sq Ft Suitated At Site No 102,  12/10/2026

Mgehs, 4th Cross, 5th C, Hampinagar, Rpc

Layout, Vijayanagar li Stage (Ward No. 133, Pid No.34-67-102)
Bangalore 560104, Bruhath Banglore Mahanagara Palke.
Boundaries: East: Site No 103, West: Road, North: Site No 101
South: Roads.

All that piece and parcel of Property bearing Demand Notice

House list No.57, P.1.D.No. 152800201000700232, ~ Date: 16th
Dibburu Grama Panchayat, Situated at June, 2026.
Dibburu Village, Panchyat Limits, Kasaba  Symbolic
Hobli, Chikkaballapura Taluk, Chikkaballapura Possession:
District-562101. East to West 10.0584 Mtrs.  13/10/2026

And North to South : 6.4008 Mtrs. Total meas-

uring 64.38 Sqg. Mirs. Boundaries: East: Road, West:
Nakkeerappa's house, North : Property of Thalawar Kadirappa,
South : Property of Gaare Thirumaleshappa.

All that the piece & parcel of Property Syno. Demand Notice

59/37. Property No.38-4-79 C,  Mandibele  Date: 15th
Road, Manga Sandra Visayapur Town, June, 2026.
Devanahalli Taluk ~ Bangalore 562110 Symbolic
And bounded By: East : Property belong to Possession:
Devarajappa, West: Road, North: Property  13/10/2026

belong to K. Radha, South: Private Property.

All that the piece & parcel of Property bearing Demand Notice

House List No. 107, PID No. 152800102800420211,  Date: 02nd
Situated at Ugalanagepalli Village, Mallasandra  July, 2026.
Village Panchayath limits, Devaragudipalli ~ Symbolic
Village Panchayath limits, Kasaba Hobli, Possession:
Bagepalli Taluk, Chikkaballapura District,  14/10/2026

measuring East to West: 9.144 Mtr or 30 Feet

and North to South : 10.6680001 Mtr or 35 Feet, totally measur-
ing 97.55 Sq. And bounded By: East: Plot of Other, West: 14th
Wide Road, North : 12th Wide Road, South: House of other.

Amount demanded in Possession
Notice (Rs.) and Loan Alc No.

Rs. 2035576/- (Rupees Twenty Lakh
Thirty-Five Thousand Five Hundred
and Seventy-Six Only) as on 03rd
June 2026 plus unapplied interest
from the date of 04th June 2026,
Loan Account No. SBF-
CLAP0000091808 (PR01605002)
& SBFCLAP0000030463
(PR01657494)

Rs. 1476938/- (Rupees Fourteen
Lakh Seventy-Six Thousand Nine
Hundred and Thirty-Eight Only) as
on 3rd June 2026 plus unapplied
interest from the date of 04th June
2026
Loan Account No. SBF-
CLAP0000038058 (PR01500689)

Rs. 1990541/- (Rupees Nineteen
Lakh Ninety Thousand Five
Hundred and Forty One Only) as
on 16nd June 2026, plus unapplied
interest from the date of 17rd June
2026,

Loan Account No. SBF-
CLAP0000030111 (PR01518135)

Rs. 2739408/- (Rupees Twenty
Seven Lakh Thirty Nine Thousand
Four Hundred and Eight Only) as

on 02nd June, 2026, plus unap-
plied interest from the date of 3rd

June, 2026,
Loan Account No. 40979
(PR00850552) & 75091
(PR01003983).

Rs. 2216189/ (Rupees Twenty-Two
Lakh Sixteen Thousand One Hundred
and Eighty-Nine Only) as on 22nd
June, 2026, plus unapplied interest
from the date of 23rd June, 2026,
Loan Account No. SBF-
CLAP0000034870 (PR01477976)
and 4021060000188540
(PR01155197).

The Borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.

Place: KARNATAKA,
Date: 18-10-2026

Sd/- (Authorized Officer),
SBFC Finance Limited.

interest thereon, costs etc.

SN  Name of Borrower, Date & Amount of
Co-Borrower and LAN No. Demand Notice
1S Bhavya (Borrower), S 16-Jul-26

Sridara (Co Borrower) Rs.921646/- as on

LP0000000154475 16-Jul-26
2 Raju B (Borrower), 16-Jul-26
Kusuma R (Co Borrower),  Rs.594315/- as on
Ningamma N (Co Borrower) 16-Jul-26
MLP000000243115
3 Nagaraja V (Borrower), 16-Jul-26
Rani S (Co Borrower) Rs.1020118/- as on
HL0000000129652 16-Jul-26
4 Harisha (Borrower), 16-Jul-26
Nagarathnamma E (Co Rs.528212/- as on
Borrower), Eshwarappa M 16-Jul-26
(Co Borrower)
HL0000000196056
5 T Basamma . (Borrower), 16-Jul-26
Dhanush As (Co Borrower), Rs.802094/- as on
Ac Jayappa (Co Borrower), 16-Jul-26
Vinodhamma J (Co
Borrower)
HL0000000129700
6 Manjunath Basappa 16-Jul-26
Honnalli (Borrower), Rs.799681/- as on
Renuka Manjunath Honnalli 16-Jul-26
(Co Borrower)
LP0000000148101
7 Gajendra Gollara 16-Jul-26

(Borrower), Gadigemma P Rs.1446656/- as on

(Co Borrower) 16-Jul-26
LP0000000157186
8 Shanthamma V (Borrower), 17-Jun-26
V Changalarayappa (Co  Rs.327413/- as on
Borrower), Venkataramappa 16-Jun-26
Gatappa (Co Borrower)
LP0000000081451

BENGALURU

Description of Property Date & Type of
Possession
All that part and parcel of the Immovable property situated at, Symbolic

All that Piece and parcel offer property bearing No.44, PID No. Possession Taken

151900902400200233.(as per Grama Panchayath records),
situated at Padakashti Village,Emmenata Grama panchayat,
Mulbagilu Taluk,Kolar District, measuring East to West: 21.03
Meters, and North to South: 17.6784 Meters, totally measuring
371.79 Sq Meters, along with Building constructed measuring
89.18 Sq Meters thereon Boundaries as follows: North —House
belongs to Channrayappa South — House belongs to
Venkataravanappa East — Government Road; West — House
belongs to Bhabu

All that part and parcel of the Immovable property situated at,

All the piece and parcel ofimmovable property bearing No. 165 Possession Taken

(as per Panchayath records), PID No. 151600601700700289,
situated at Baijahalli Village, Baijahalli Grama Panchayath,
Hassan Taluku, Hassan District, measuring:East to West:
7.0104000000000001 Mtrs.North to South:
10.6680000000000001 Mtrs.Totally measuring 74.786900 Sq.
Mtrs., along with building constructed measuring 74.786900
Sq. Mtrs., thereon, Karnataka-573217 Boundaries as follows:
North — Road; South — Site belongs to Geetha; East — Site
belongs to Saganiah; West-House belongs to Thimamma

All that part and parcel of the Immovable property situated at,

All that piece parcel of the Property bearing No.19, RID Possession Taken

No0.151900901900400025,(as per Grama Panchayath
Records), situated at Y.KogileruViilage, AlanguruGrama
Panchayath, Kasaba Mobil, MulabagalTaluk, KolarDistrict,
measuring East to West:13.10 Meters, and North to
South:12.49 Meters, totally measuring 163.78 Sq.Meters along
with building constructed thereon., Kolar, Karnataka, 563132
Boundaries as follows: North — Own Property Belongs to
Raghupathi and property belongs to Vishwanatha; South —
Road East — Property Belongs to Venugopal; West — Property
Belongs to Changalarayappa;

All that part and parcel of the Immovable property situated at,

Allthe piece and parcel ofimmovable property bearing No. 2 Sy Possession Taken

No. 68/2 (As Per Panchayath records), PID No.
151900903400420004, Situated at Doddathammanahalli
Village, Pichgutahalli Grama Panchayath Mulbagilu Taluk,
Kolar District, Measuring East to West: 8.5344 Mtrs., and North
to South 10.0584 Mitrs., totally measuring 85.84 along with
House constructed thereon, Mulbagal, Kolar, Karnataka,
563132 Boundaries as follows: North — Own Property South —
Road East—Own Property West—Road

All that part and parcel of the Immovable property situated at,
All the piece and parcel ofimmovable property bearing No.221,
(As per Panchayath records),PID.N0.151000400100320074,
Situated at: Arasanaghatta Village, Adanooru Grama
Panchayath, Holalkere Taluk, Chitradurga District, measuring
East to West: 12.192 Mtrs., and North to South:12.192 Mtrs.,
totally measuring 148.64 Sq.Mtrs., along with 148.64 Sq.Mtrs.,
building constructed thereon.,Karnataka-577523 Boundaries
as follows: North — Land belongs to Sakamma, South — Road.
East - Vacant land belongs to Rudramma, West - Vacant land
belongs to Savitha,

All that part and parcel of the Immovable property situated at,
Property No. 1/54/A (as per Grama Panchayath Records), PID
No 151300302300120081, Situated at Surashetty
koppaVillage, SuraShetty Koppa Gram Panchayath,
KalagatagiTaluk, DharvadaDistrict., Measuring East to West:
25.95 Meters and North to South: 4.75 Meters, In all totally
measuring: 123.26Sq.Meters, along withBuilding Constructed
measuring: 56.76 Sq.Metersthere on Kalagatagi, Dharawad,
Karnataka, 581196 Boundaries as follows: North — House
belongs to Shivappa B Honnali; South — 3 Ft Own Property;
East—Government Road; West-Road

All that part and parcel of the Immovable property situated at,

All the piece and parcel of the Property No,103/103, {as per Possession Taken

Grama Panchayath Records), PID.No.151200403500220062,
Situated at: Sevanagara Village, Yadihatii Gram Panchayath,
Harapanahalli Taluk, Vijayanagara District., Measuring East to
West: 12.195 Meters and North to South: 9.146 Meters, In all
totally measuring 111.54 Sq.Meters, along with Building
Constructed measuring 111.54 Sq.Meters, thereon.,
Harapanahalli, Davanagere, Karnataka, 583137 Boundaries
as follows: North — Vacant Land South — House belongs to
Kalamma East — CC Road West — Vacant Land belongs to
Rathnamma

All that part and parcel of the Immovable property situated at,

All the piece and parcel of immovable property bearing Possession Taken

Property No. 41, PID No. 151900901900420012, situated at Y.
Kogileru Village, Mulabagilu Taluk, Kolar District, comes under
the limits of Alanguru Grama Panchayath, measuring East to
West 12.192 Mtrs. and North to South 9.144 Mtrs., in all totally
measuring 111.48 Sq. Mtrs., along with RCC Roofed House
constructed thereon,Karnataka-56313 Boundaries as follows:
North — Beedi South — Property belonging to Chandrappa S/o
Krishnappa. East — Kottha Venkatappa West — Vacant Site
belonging to Somappa

12/10/2026

Symbolic
13/10/2026

Symbolic
13/10/2026

Symbolic
13/10/2026

Symbolic

Possession Taken

12/10/2026

Symbolic

Possession Taken

13/10/2026

Symbolic
13/10/2026

Symbolic
13/10/2026
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BEFORE THE TECHNICAL DIRECTOR CUM
DEPUTY DIRECTQR OF LAND RECORDS
(DDLR), AT BENGALURU
APPEAL No. 195/2026
BETWEEN : Mr.venkatesh Sfo. Rangappa Aged
about 44 years Rfat Dinnuru, Haldenahalli Village,
Kasaba-2 Hobli, Anekal Taluk Bengaluru District-

562106. ...Appellant
AND : The Assistant Director of Land Records &
Others. ..Respondents

SUMMONS / NOTICE TO THE RESPONDENTS No.
6.7.9. 10 and 16 THROUGH PAPER
PUBLICATION.

RESPONDENTS No.: 6. Mr.Chikkamunishamappa
Sio late Ramaiah, Residing at Dinnuru, Haldenahalli
Village, kasaba-2 Hobli, Anekal Taluk, Bengaluru
Urban District-562106. 7. Mr.Venkataramanappa Sio
Muniyappa, Residing at Dinnuru, Haldenahalli Village,
kasaba-2 Hobli, Anekal Taluk, Bengaluru Urban
District-562106. 9. Smt. Sumitra W/o Muniraju
Residing at Dinnuru, Haldenahalii Village, kasaba-2
Hobli, Anekal Taluk Bengaluru Urban District-562106.
10. Mr. Muniraju S/o Thimrayappa Residing at
Dinnuru, Haldenahalli Village, kasaba-2 Hobli, Anekal

Taluk, Bengaluru Urban District-562108.
16. Mr. Krishnappa S/ Gangappa Residing at Dinnuru,
Haldenahalli Village, kasaba Hobli, Anekal Taluk,
Bengalury Urban District-562106

Whereas the Appellant has preferred an appeal
against the Respondents seeking Cancellation of
Phodi proceedings in respect of survey number 65/8,
65/9, and 65/7 which is sub divided from survey
No.65/2 Application number 20031016769418 dated
09.05.2017 and other reliefs against you and other
Respondents.
Notiog is hereby given to you to appear in this court in
person or through an advocate duly instructed or
through some person able to answer all material
questions at dated : 27/10/2026. If you fail to appearon
the said day or any subsequent date which the matter
may be posted as directed by the court, without any
further notice, the matter will be dealt with, heard and
decided onmerits in your absence.

SCHEDULE PROPERTY

In Bengaluru Urban District, Anekal Taluk, Kasaba
Hobli, Haldenahalli Village bearing Survey No. 65/9
(old Survey number No.65/2) measuring exient of
0.01.01.00 guntas and bounded on:-
East by : Property belonging to venkatesh.
Westby : Pillappa. Northby: 12 feetroad.
South by : Property belonging to papanna
Given under my hand and seal of the court on this
9/10/2026.

BY ORDER OF THE COURT
Sd/- THE TECHNICAL DIRECTOR CUM DEPUTY
DIRECTOR OF LAND RECORDS (DDLR),
BENGALURU
ADVOCATE FORAPPELLANT
SP LEGAL FIRM
SHASHI KUMAR R.GOWDA
PRAVEEN KUMAR H.K.ADVOCATES
No.10, 2nd Floor, Shree KrishnaAvenue Building,
Unit No. 210-211, Above Canara Bank, BBMCircle.
Avenue Road, Bengaluru-560009.
Mob 8741055224 /9980134370

IN THE COURT OF THE PRINCIPAL CIVIL
JUDGE AND JMFC, AT ANEKAL
C.Mis.No. 1746/2026
BETWEEN:1. SRI.RAJAPPA, S/0 Late
Muniramaiah, a%d about 65 years, 2. SRI.
MUNIKRISHNAPPA, S/o Late Muniramaiah,
aged about 55 years, Both are residing at Near
Muneshwara Temple, Chikkanagamangala
Village, Huskur Post, Sarjapura Haobli, Anekal

Taluk, Bengaluru-560099. ...PETITIONERS
AND: THE TAHSILDAR, Anekal Taluk. ...
RESPONDENT
PUBLIC NOTICE
Whereas, the petitioners have filed the above
petition for seeking death certificate of
grandfather of the petitioners namely KAVERAPPA
S/0 LATE KAKAPPA, who expired on 10/06/1970
at Chikkanagamangala Village, Huskur Post,
Sarjapura Hobli, Anekal Taluk, Bengaluru District.
Take nctice that, any interested persons in respect
of death certificate of KAVERAPPA S/0 LATE
KAKAPPA, are hereby called upon to appear before
this Hon'ble Court sither personally or through an
advocate duly instructed on 21/11/2026 at 11:00
A.M., otherwise, the matter will be heard and
decided ex-parte.
Given my hand and seal of the court on
14/10/2026
By order of the Court, Sheristedar, Civil Judge
(Jr. Dvn} and JMFC Court, Anekal
SRI. VIVEKANANDA REDDY, Advocate
Anekal Town, Bengaluru District
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IN THE COURT OF THE CITY CIVIL JUDGE
AT BENGALURU {CCH : 44)
FDP 85 OF 2011

(BETWEEN ; Shri Hariraj and 3 Others Residing at
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No.596, Triveni Road, Yeshwanthpur, Bengaluru-560

022 and 3 Others. PETITIONERS

AND ; Smt. Muniyamma and Others. RESPONDENTS
NOTICE

To the Proposed Lrs of the Respondent No.4

4 (a). Shri. Thyagraj A N, Aged about 62 years old S/o

late B Krishnamma 4 (c}. Shri. Chithranjan A N, Aged

about 56 years old S/o late B Krishnamma

4 (d). Smt. Hemalatha A N Aged about 52 years old D/o

late B Krishnamma All are residing No. 84/0, 8th Cross,

RMV Extension, Sadshivanagar, Bengaluru- 560 080.

Tothe Proposed Lrs ofthe Respandent No.6

6 (a). Shri. K M Mohan Raj Aged about 56 years, S/olate

smt. Narayanamma, 6{b). Shri. S.M. Krishna Aged

about 54 years, S/o late Smt. Narayanamma

B(c). Shri. K M Dwarakesh, Aged about 52 years, S/o

late Smt. 6(d). Shrl. K M Nagesh, Aged

el wrmocd /G0 AyciRochnd, wdm
a;imm I eome &Owd) ended Redode
ermdd wiawd, 2 Bod 73  evmrmodd
Fochodns Beshd. dndabsd,, deeo detss abezs,
DI BeRMIBE, M, esgeSe? Bread, wdeder
Iapsdd Hwod 2/2/2021 Qotd Hdw
Rrodoms. BE0 wHonE [RGB, e’
BeBbemyoF U3ch 3, Beledom Woworiaey, 253 ey
Hdeed Jeoced mfodd JnockiainAdishde-
Soth 393 writod Howndd B, WHRY
eSrondth B Shee,on TR0IROHEE), B Shew,oB0d
e FSen DS, wir IYADIE. S Kowor
oIRoonich 3B0adh IRY), BR0o8 : 4/12/2026 Sotd
Aabab 2301} 11-00 riodR SywipoahE, Lomh
egon Dteed mvawodd mweceh @eds, s
SOBRRADIS. ILFE, HdDIe0D SRS
Rnyoarb3dd acentni Brawees d3QobaBoaria.
T30 FIerSabsy, Bowod @ 17.10.2026  Jocdh
To3ReohT 3pBOR 000N JeTERAS,
By Order of the Court, Sheristdar,

Civil Judge (Ir.Dv.) and JMFC Court, Anekal.
eBeR00 K0 Sdent) | wITovE (A, Sdewdd
Fo.1, &.3230 .8 e3¢ Dt
Bioet3c B30, eoleders

about 55 years, S/o [ate Smt. Narayanamma,

B(e). Shri. K M Hemakumar Aged about 54 years, S/o
late Smt. Narayanamma, 6(f). Sagar N Son of late K M
Gesetha and late Nagaraj All are Residing at
Kadasi 1alli Village, Kodenahalli Post, Nandi Hobli,
Chikkaballapur Taluk & District-562 105

Please take notice that the Petitioners named above
have filed the above suit against Respondents to divide
ihe properties by metes and bounds and consequently
order for delivering possession of the same as per the
judgement and Decree in OS No. 1365/1989 passed by
this Hon'ble court and further to direct for enquiry for
means profits. Since you all are not available for service
of Amended Petition through the court process server,
the court has directed the Petitioners to issue notices of
the above suit fo you through paper publication. Hence,
this publication. Therefore you are hereby called upon to
appearin persen or through an advocate in the above suit
before the above said Honourable Court on 20/11/2026
at 11,00 AM. If you are so interested to defend
yoursalves inthe said suit. If you fail to appear an the said
date and time before the said Hon'ble Court, the matter
will be decided in your absence according to the merits of

the suit placing you ex-parte bythe court.

Given under my hand and the seal of the court on this
16th day of Octaber 2026.
By Order of the Court

Sd/- Senior Sheristeder
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. IN THE COURT OF THE CIVIL JUDGE
AT KUNIGAL
P & Sc. No. 05/2026
PETITIONER: 1). Sri. Kullayya @ Kullaiah, S/o

City Civil Court, Bengaluru
Advocate forPetitioners Rajith H M

No.15, Vactra House, 6th Cross, Gandhinagar
Bengaluru-560009 Mob. No.7259127733

IN THE COURT OF THE SPECIAL DEPUTY
COMMISSIONER -2 AT BENGALURU
R.P. NO. 106/2021

BETWEEN: 1. Sri. Shashi Kumar, S/o Late
Mahadevappa, aged about 44 years, R/at:
Kammanahalli Village, Sarjapura Hobli, Anekal
Taluk, Bengaluru Urban District-562125.
2. Sri. Prakash, S/o Late Mahadevappa, aged
about 44 years, R/at: Kammanahalli Village,
Sarjapura Hobli, Anekal Taluk, Bengaluru Urban
District-562125. ... PETITIONERS
AND: Assistant Commissioner, Bengaluru
South, Sub-Division Bengaluru and Others ...
RESPONDENTS
NOTICE TO RESPONDENT No.4
04. Smt. Umadevi, Wife of Late ShivaShankar,
aged about 50 years, Residing at No. 14, 2nd
Cross, 16th Main, AGS Layout, Arhalli,
Bengaluru
WHEREAS, the above said Petitioners
instituted a suit against defendants seeking for
transfer of khatha respect of the suit schedule
property, Hence you hereby summoned to
appear to this Court person or by a pleader duly
instructed and able to answer all material
questians relating to the suit or who shall be
accompanied by some person able to answer
all such question on 12/11/2026 at 11:00 A.M
to answer the claim.
Take Notice that in default of your appearance
on the day before mentiened, the suit will be
heard and determined in your absence as Ex-
parte.
SCHEDULE
The property bearing Old Sy.No.81/5, New
Sy.N0.81/10 measuring 0.05.00 Guntas of
Chikkanahalli Kamnahalli Village, Sarjapura
Hobli, Ankal Taluk, Bengaluru Urban District.
Bounded on: East: Land of Narayana Reddy,
Wast by: Land of Nyatha Reddy, Nerth by :
Land of Krishna Rao & others, South by: Road.
Given under my hand and seal of this Court on
this 16/10/2026
By order of the Court, Special Deputy
Commissioner-2, Bengaluru Urban District,
Bengaluru
SRI. D.S. LOKESHA, Advocate
No.320, Ground Floor, Opp to Govemment
College, Old Police Station Road Extension,
K.R. Puram, Bengaluru-560036.
Mob: 9880321614, 9986830555.
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IN THE COURT OF THE PRI. CIVIL
JUDGE(SD) AT TUMKUR.
0.5.No. 409 /2018

BETWEEN:
SIDDAGANGAMMA DEAD BY LRS Sri M
ANJUNATHA.L.C PLAINTIFF
AND
1.GANGADHARAIAH AND OTHERS
DEFENDANTS
PAPER PUBLICATION

1.PARAMESH s/o late RAMANNA
aged about 56 vyears, R/O
HABBATHANAHALLI, KASABA HOBLI
TUMKURTQ  Proposed Defendants
Notice to prposed defendant NO.11
whereas the named above plaintiffs
are filed the suit for partition against
the defendants of the suit schedule
properties That you proposed
defendant nol1l in the above case may
appear before this Hon'ble court on
the day of 30.11.2026 at 11.00 a.m.
either in person or through an agent
or his counsei failing which, the above
case is proceeded in your absence by
placing you exparte.
Given under my hand and seal of the
court on this day of 17th october
2026 at tumkur.

By order of the Court: Sheristedar

Senior C.M.O. pri.cjm at Tumkur
Advocate for claimant:

Late Chikkuddayya, aged about 70 vyears,
2). Smt. Radha, W/o Kullaiah, aged about 50
years, Petitioner No. 1 and 2 are R/o
Chikkamavathur village, Huliyurdurga Hobli,
Kunigal Taluk, Tumkur Dist. 3}, Smt. Sowmya,
D/a Kullaiah, W/o Ravi, aged about 30 years, R/o
4th Cross, Vigneshwara Nagar, Sunkadakatte,
Bangalore North, Bangalore- 560091, V/s-
RESPONDENT: - Nil-
NOTICE
Whereas, the above named petitioners have
filed the petition under section 372 of Indian
Succession Act 1925 before this Hon'ble court
seeking for grant of succession certificate in
respect of the difference insurance amount
policy abtain by the 1st and 2nd petitioner son
and 3rd petitioner brother by names Kullayya @
Kullaiah, Radha, Sowmya and therefore in any
persons are having any interest over the subject
matter, they can file their objections on or before
18/11/2026 by attending the court personally or
through their counsel. In default the matter will
be heard and decided as ex-parte.
SCHEDULE
Amount of Rs. 10,00,000/- (Rupees Ten Lakhs
only) In policy No.920292329580000280 in
"INDUSIND GENERAL INSURANCE" [Formerly
Reliance General Insurance] of deceased
Manjunatha, along with interest.
Given under my hand and sign of the court on
17/11/2026
By order of the Court, Sheristedar {Admin) Civil
Judge (SD), Kunigal
SRI. DAYANANDA, Advocate
Gangadharappa Complex, 1st Floor,
Opposite to Court, B.M. Road, Kunigal.

IN THE COURT OF THE HON'BLE 1st
ADDL CIVIL JUDGE AND JMFC AT
MALUR
0S.NO. 456/ 2025
Between: R. Karthika Rep by his GPA

Holder ...Plaintiff

And

K. Damodaran and another

... Defendants

Summons to defendants 1 to 3
1.5ri. K. Damodaran S/o. Sri, V.
Kannaiah, Aged about 69 vyears,
2.5mt. D. Lakshmi W/o. Sri, K.
Damaodaran, Aged about 63 years,
3.5mt. Keerthini Dfo. 6Sri, K.
Damodaran, Aged about 40 years,
The defendant No. 1 to 3are R/
at. No. 927, 3rd Cross, 1st Block,
HRBR Layout, Kalyan Nagara,
Bengaluru-560033.
Whereas the plaintiff have filed
suit against defendants for relief
of mandatory injunction, made as
party to the proceedings you are
hereby summons to appear before
this Hon'ble court in person or by a
pleader duly instructed and able to
answer all material questions relating
to the suit. That the above matter is
posted on 18 / 11 / 2026 at 11.AM
for your appearance and directed
to produce all material documents
in which you intended to relay in
support of our case.
Given under the hand and seal of this
court on 15 /10 /2026
SCHEDULE
All the piece and parcel of the
agricultural land measuring 26
guntas, bearing Sy. No. 152/9
(Old Sy. Nol52/2), situated at
Chikkathirupathi Village, Malur Taluk
bounded on: East By: Land belonging
to Smt, Padmashi Nandyala. West By:
Land belonging to Plaintiff. North By:
Land belonging to plaintiff South By:
Road.
BY ORDER OF THE COURT

SHERISTEDAR PRL. CIVILJUDGE &

JMFC AT MALUR
R.Nagaraj, Advocate Off: No.
16, 2nd Floor No. 64/1, Laxmi

Commercial Complex, 1st Main Road,
Seshadripuram,

Bangalore-560020

Y. Raghavendra B.A.L.LL.B.,
Advocates,7th cross, Sreeram nagar
Tumkur. Mb.8073215267

IN THE COURT OF THE 4TH ADDL.
CIVIL JUDGE & JMFC AT ANEKAL
EX. NO: 01/2021
BETWEEN: SMT. GIRIJAMMA & OTHERS

DECREE HOLDERS v/s
SRI. MARAGALAPPA AND ANOTHER
JUDGEMENT DEBTORS

3(a). Smt. Lakshmamma,
W/o Late Muniraju, age 47 years,
3(b). Ramya, D/o Late Muniraju, age 24 years,
3© Rakshitha, D/o Late Muniraju, age21 years,
3(d). Master. Beeresh S/o Lale Muniraju, aged
about 16 years, Since minor Rep. By His mother
namely, Smi. Lakshmamma,
All are R/At Gattahalli Village, Sarjapura Hobli,
Anekal Taluk, Bengaluru Urban District.
NOTICE T0 JUDGEMENT DEBTORS UNDER
ORDER 5 RULE 20 (1){(A) OF CPC
WHEREAS the decree holders have filed the
said pefition against the judgement debtors for
execution of sale deed in EX. No. 1/2021. You are
hereby summoned to appear before Hon'ble
court 4TH Addl. Civil Judge and JMFC Anekal in
person or by an advocate duly instructed on
18.12.2026 al. 11.00 A.M. to answer the claim.
Take notice that in default of your appearance on
the day ahove mentioned the matter will be heard
and decided in your absence as per law.
Given under my hand and seal of the court
thisis the .16/10/2026
SCHEDULE: All the piece and parcel of property
bearing Old Sy. 39, New Sy. No. 39/2. measuring
1 Acre 9 Guntas, siluated at, Ghattahalli Village,
Sarjapura Hobli, Anekal Taluk, Bangalore
District, & hounded on: East by : Property
belongs to Pete Chinnaiah & Nanjundappa, West
By: Property belongs to Venkataswamy S/o
N North By: Reaming property in Sy. No.
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